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CENTRAL ADMINISTRATIVE TRIBUNAL
PRI NCIPAL BENCH

c.p., ND. 234/199
G.A, NO,1246/1995 -

New Delhi this the

4oNVBLE SHRI JUSTICE CHETTUR SANKARAN
LON'BLE SHRI S, P BISUAS, JEMBER (A)

1
-

ROA Ke Bhardwaj, .
Motor Licencing gfficet
(under_suspension/,

North Zone, Mgli Road,
Delhi, RO E=31 Ground flooTy
G, K, Enclave, KoPart-l,

New Delhi,

( By Shzi He 8. Mishra, Advooate )

~Varsus-
Shri P, ¥, Jayakrishnan, TeAeSe,
Chief Secretary, :
Government .of
5, Shamnath’ Targ,

1'.
' C.T. of Dalhi,
Belhi.

Smt ., Kiran Dhingra, T4AlS.,
" Commissioner-Cum=-Secretary,
Transport Department, _
Government of NeCo.T. Delhi,
5/¢ Under Hill Road, Belhi.

Shri A, K. Chaturvedi
Aditional Director (Iransport),
Govt . of NoCoTo Delhi. ;
579 Under Hill Road, Uelhi.
Shri B, 3, Pandit,

Joint Oirsctoer (Vigilance)-Cum-
Geperal Mapager, 158T, Delhi.

Shri X. K. Fehto,

Lnquiry Officer, - .
Additional District Mapistrate
(Reuanue) office, Room No.153,
Tis Hazari Courts, | “
Delni. e

( By Shri Raj Singh, Advocate )

The

gth November, 1996,

NALR, CHATRIMAN

Petitionst

Respondents ~

petition having been heard on'8,11.,1996

the Tribumpal on the seme day deliverad the

following 3 \ .
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CHETTUR SANKARAN NAIR (J) CHAIRFMAN -

Pebltianer g;legas olsobedieqde of the orders

of a Bench of this Tribunal to the following sffect :

Mg .direct respondents to review,,,
the’ SUSpenSan of applicant within : i
thrss maeks...ln default of. uhlch

the order of suspansion gh ;1 stand
Zevoked, - It is further directed .

that if reSpondents decide- that

suspension should continue then the

respondents are directed (?) to

- initiate disciplinary procesdings ¥

Ihdisputably,,revieu oF-stpension has'not been
undertaken u1th1n the time prescribed in terms of
the order of the Trlbunal The suapsnsxon/stands
revoked, In view of thls, the question of taklng

d1801p11nary proceedings 3

"if the respondents decids to review
the order of suspension"

does not arise, .The Contempt petition is miséoncisvsd .
and is dismissed,

- Dated, 8th November, 1996, -« . °

Qw : - '- | [[!\v\v}(ev-uwa'"

( 8, P, Bisuas ) ( Chettur Sankaran Nalr 3. )
Nembar(&) . Chairman



